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CENTRAL ADMINISTRATIVE TRIBUNAL,
. CHANDIGARH BENCH,
| CHANDIGARH.

0O.A.No.060/00511/2014 Date of Decision : 10.06.2014

|

CORAM: HON’BLE MRS. RAJWANT SANDHU, ADMINISTRATIVE MEMBER

1.

JasWant'Singh, ége 58 years; son of Sh. Bachan Singh, Sub
Divisional Englneer (Electrical), Sub Division No.9, Union Territory,
Sector 31, Chandlgarh ' '

Prem Dass, age 58 years, son of Sh. Bhalku Ram, Sub Divisional
Engineer (Public ‘Health) Sanitary . Installation, Sub Division .No.2,
U.T., Sector 9, Chandlgarh

Applicants

|
|
&
\
|
1

‘I; Versus
Union Territory, CHandigarh Administration, U.T. Civil Secretariat,
Deluxe Building Sebtor 9/D, Chandigarh through its Administrator.

Advisor, Union Temtory, Chandigarh Administration, U.T. Civil
Secretariat, Deluxe, Bulldmg Sector 9/D, Chandlgarh

Secretary, Engmeenng, Union Territory, Chandigarh Admmlstra’uon
U.T. Civil Secretarlatt Deluxe Building, Sector 9/D, Chandigarh.
Secretary, Union Terrltory Chandigarh Administration, Department
of Personnel, U.T. C|V|I Secretariat, Deluxe Buuldlng, Sector 9/D,
Chandlgarh ,{
Chief Engineer, Unig;on Territory, Chandigarh Administration, U.T.
Civil Secretariat, Deluxe Building, Sector 9/D, Chandigarh.
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Present: Sh. N.P. Mittal, counsel for the applicants

Respondents
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(0A.No.060/06511/2014_i fitled JASWANT SINGH & ANR. UT, CHD, ADMN, & ORS) 2
St [
N | ORD E R (Oral) |
HON'BLE MRS. RAJWANT SANDHU, MEMBER (A)

F ! fhis Origi:nal Application has been filed under Section 19 of

the Administrative Tribunals Act, 1985, seeking the following relief:-

(i) That a diréction to the respondents be issued for the grant of
extension in service in favoyr of both the applicants beyond
their superannuation in view of the order (Annexure A-10)
adopted vide order (Annexure A-1) with all consequential
benefits.

|

2. | When the n?atter came up for hearing on admission, learned

in service as per notifications issued by the Punjab Government and

adopted by the U.T. as félllows:-
' i \][
i) Notification No.14012/2/88-CHD, dated 13.01.1992 (Annexure
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(‘OA.N0.060/0051 1/2014 titled JASWANT SINGH & ANR. UT, CHD. ADMN. & ORS)) 3

i) Notification No.22/2/2012-3FP2/469, dated 08.10.2012 issued
" by the Government of Punjab, Department of Finance framing
the rules called the “Punjab Civil Services (First Amendment)
Rules, Volume-|, Part-I, 2012”. As per these statutory rules,
the provision has been made by the Government of Punjab for
continuation granting extension of two years after the date of
superannuation of a Government employee. These rules are
applicable as per the notification dated 13.01.1992.

li)  Order No0.22/2/2013-3FP2/475, dated 08.10.2012 (Annexure
A-10) “Regarding extension in service for one year for the
employees of the Punjab Governemnt”.

iv)  Order No.22/2/2013-3FP2/471, dated 20.09.2013 (Annexure
A-10) “Regarding extension of service for one more year for
the employees of the Punjab Government Employees”.

V) Order  No0.34/55-1H(7)-2013/23203, dated 19.12.2013
(Annexure A-1) passed by the office of respondent no.4,
Secretary, DOP, Chandigarh Administration adopting the
orders issued by the Government of Punjab dated 20.09.2013
(Annexure A-10) in respect of the employees of the U.T.
Chandigarh and for all other Boards, Corporations of U.T
Chandigarh.

However, the respondent Chandigarh Administration was adopting a pick.
and chose policy and not deciding the pending requests of the applicants
for extension in service. Since the applicants were due to retire on

30.06.2014, hence this OA.

3 It appears from the material on record and the submissions of
the learned counsel for the applicants that the options for extension in
service beyond the date of superannuation in respect of the applicants
have been’submitted as early as March, 2014 to the higher authorities but

the applicants have not been conveyed decision in this regard. The
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~ under Sectlon 19 of the Administrative Tribunals Act, 1985 However,
keeping the ends of justice in view, the OA is disposed of with direction to
the respondents to consider the optlons exercised by the apphcants for
extension of their service beyond 30.06. 2014, well before their date of
Superannuation and decision in thls regard may also be conveyed to the

applicants before 30 06 2014,

4, Ea OA stands disposed of accordingly. ‘Dasti’.
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(RAJWANT SANDHU)
ADM'NISTRATIVE MEMBER,

Place: Chandtgarh '
Dated: 10.06. 2014
sv:




